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No. 183/XXXVI(3)/2025/24(1)/2025
Dated Dehradun, May 01, 2025

NOTIFICATION

mMiscellznecus

In pursuance of the provision of Clause. (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttarakhand (Uttar Pradesh Shri
Badrinath and Shri Kedarnath Temples Act, 1939) (Amendment) Ordinance,
2025 (Uttarakhand Ordinance No.01 of 2025).

As promulgated by the Governor on 30 ™ April, 2025.

The Uttarakhand (Uttar Pradesh Shri Badrinath and Shri Kedarnath
Temples Act, 1939) (Amendment) Ordinance, 2025

fUttarakhand Ordinance No. 01 Year, 2025]

Promulgated By the Governor in the Seventy-sixth year of the Republic
of India; : :
An
Ordinance
further to amend the Uttar Pradesh Shri Badrinath and Shri Kedamath Temples

Act, 1939 in the context of Uttarakhand State,

WHEREAS, the Uttarakhand State Legislative Assembly is not in session
and the Govemor is satisfied that such circumstances exist which render it
necessary for him to take immediate action; ) .

NOW, THEREFORE, in exercise of the power conferred by clause (1) of
article 213 of the Constitution of India, the Govermnor is pleased to Promulgate the

. T il '{;15(“'.:'
following Ordinance: - ATV |
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Short title and |1. (1) This Ordinance may be called the Uttarakhand (Uttar |
commencement. 3

Pradesh Shri Badrinath and Shri Kedarnath Temples
Act, 1939) (Amendment) Ordinance, 2075,

(2) It shall come inte force at once.

Amendment in |2, In clause (g) of sub section (1) of section 5 of the

Bection 3 Uttar Pradesh Shri' Badrinath and Shri Kedarnath

Temples Act, 1939 for the words “a Vice Chairman”

the words “two Vice Chairman” shall be substituted.

LT. GEN. GURMIT SINGH,
PVSM, UYSM, AVSM, VSM (Retd.)
GOVERNOR, UTTARAKHAND.

By Order,

qﬁ% DHANANJAY CHATURVEDI,

Q’J{ﬁ:ﬁﬁ " Principal Secretary..
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